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29.4.02 	Heard Mr Lp.Sarma, learned counsel 

for the applicant, MS 3.Dutta, learned 

Government AdvOcate,MeghalaYa and Mr 

Chodhtiz,learfled Addl.C.G.S.'C for the other 

respondentä. 

The matter pertains to appointment to 

Indian Administrative Service in conformity 

with the Indian Administrative Service 

(Appointhien-t by, promotion) Regulation iss. 

According to applicant his a8eLwa$flOtn 

rightly considered-though he was eligible 

for appointment to lAS. The appliQant 

submitted his representation to the autho-

rity expressing -his grievances and that 

tas in fact forwarded to the respondents , 

authority y. the State Government by 	b 
communication dated 14.3,2001 and 12.42001-. 

The Tharned counsel appearing on behai- 

of the respondents questioned the maintain-

ability, of the appliatiO-n. Admittedly, 

the applicant submitteh.s representatiOn 

before the autliority andlthe State espon-

dents also forwarded the same to the 

cncérned authority incl4ing ,ups?c. In 

our, view the respone.S;  authoity should 

dispose of the said representation and 

communicate its decision to 	applicant. 

in the circumstances we' direct the 

respondents to examine anddisp 	of the 

epresentation of the appliCari'aS expedi-

tiously as possible and preferbly within 

th 	months from •rceipt of the orders 

. The application is accordingly dispo-

sed of. There shall, however, be no order 

as to COStS. 

cC: 
Member 
	 Vihairman 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 	: 

GAUHAT I BEN Cli AT GAUHATI 	
L - 

0 

B E T W E E N 

PARTICULARS OF THE APPLICANT 

Smti. C • T • Sangrn a, 

W/O Shri P.T. FU.ychho, 

Aged about 51 years, 

by profession - A Govt. Servant 

presently working as The Director 

of Tourism, Govt. of Meghalaya, 

Resident of Rita lad, Shillong. 

APPLICANT 

A N D 

PARTICULARS OF THE RESPONDENTS 

(1) 	The Union of India, 

Represented by The Secretary 

to the Govt. of India, Ministry of 

rsonal,Pub1ic Grievances and PensIons, 

Department of Personal & Training, 

NE,J DELHI - 110 001 

(ii) The State of Meghalaya, 

Represented by The Chief Secretary, 

to the Govt. of Megha].aya, 

Shillong -793 001 
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The Commissioner & Secretary 	 V  

To the Govt. of Mehalaya, 	
' 

Personnel & A.R.(A)Department, IIA 

V  

ShiUon.. 793 001 	 V  

 The Commissioner 7 As s an and 1vIehalaya Joint Cadre, 

Disptr ;  Dispur, Assaa1. 

 Tiv ffdi@fi Public Service Commission, 

BftG1ted by the Secretary, U.P.S.C.Dholpur House, 

Shahj ahan Po ad, V  

• 	(vi) thin 	Topthiav Lyflgdoh;  Deputy Commissioner, 

V Ri-Bhoi District, Nongpoh, Meghalaya. 

(vii) Sri Sankey Ford IChongwir, Deputy Commissioner, 
V  Jaintia Hills District,Jowai,Meghalaya, 

(vii) 
V  

Smti. Maria Helena K.Marak, Deputy Commissioner, 

ast Garo .Ililla District, William Nagar,Meghalaya. 

V  

V 	 • , 	
V 

•.• 

 THE PARTICULARS OF THE ORDER AGAINST WHICH flflflflfl_p - - - -- - U a fleflen - - -- flfl aflfia..fi 

V 

TH3S APPLICAMN IS MADE. 	 V 

fin - nan aan 	- 

V 	 Non-consideration of the Appljoant' s case, 

V  
for promotion/nomination to The Indian VAdjnjnjstra._ 
tive Service (Appointment byPzrnotion) 

V 	 V  Regultion, 1955• 	V 	
V 

 

The Applicant declares that the subject 

• matter, of the application, for which . she wants 

redressal is within the jurisdiction of this 

Hon'ble Tnibunal 1  

contd . . . . S 3 S S S 



CA 
LIMITATION 

The Applicant further declares that the  appli- 

cation is made within the limitation period 

prescribed in 	Section- 21, of The 1dniinis-. 
trative Tribunal. Act, 1955. 

FACTS OF THE CASE 

(6). (i) That the appicant above named is a 

member of The Meghalaya Civil Service Cadre 

and belongs to the Garo Scheduled 
Tribe of The State of Meghalaya and hails from 
Tura, West Garo Hills District, Meghalaya 
and is a citizen of India by birth. 

(6). (ii) That in the year 1975, the applicant 

sat in the competitive Examination and appeared 

in the interview in pursuance with the Govt. 

of Neghalaya advertisement for the selection to 

the Meghalaya Civil Service and came out 
successfully and was placed at Si. No. 21 of 

the merit list published under the Govt. of 

Meghalaya Notification No. .W185/7/34 dated 

10.11.1975 as recommended by the Meghalaya 

Public Service Commission. The Applicant 

belongs to the 1st Batch of State Civil 

Service recruitment, since the creation of 	- 
the Meghaiaya State. 

(6). (iii) That subsequently, after clearing 

the prescribe departmental examination 

the Applicant has confirmed in the service 

with effect from 01.05.1984 vide gradation 

list published by the Government dated 20.10.2000 

being the latest, and was placed the applicant 

at Si. Lo. 5of the said list. 



..//4//.. 

(6).(iv) That the applicant, then being 

placed at S1.5, is now the Second Senior- 
most among the eligible officers for pxomotion/ 

to the Indian Administrative Service, as the 
officers placed at Si. 1S0.1, 2 and 5 having 
been debarred from eligibility (presumably) 

due to age factor, leaving behind the 

officers placed at Si. E0. 3 and 5 ( the 
Applicant). 

(6).(v) That the applicant was surprised to 

learn that the Govt. of Neghalaya, 1jad 

recommended the Meghalaya Civil Service 

Officers of the 2nd Barch who were recruited 
7 (seven) years after the 1st Batch and 
sent up their names for promotion to the 

IndiiAdministrative Service Cadre, and 

that 3 of them have already been nominated 

and promoted to the Indian Administrative 

Service Cadre supercedirig the Applicant. 

(6). (vi) That while appreciating the fact 

that the Meghalaya Civil Service Officers of 

the 2nd Batch also have every right to 

promotion and selection to the Indian 

Administrative Service, it may be pointed 

out that seven (7) years of difference in 

service, ecperience and seniority will 

definitiy not have the same merit for 

recommendation for promotion for holding 

higher responsibilities as Indian Administra-. 

tive Service Officers. 

(6). (vii) That to the best of her knowledge, 

the applicant has served her duties most 

sincerely and dedicatedly and that her 

integrity was never questioned during her 

service career of more than 25 years, and 

so far no adverse remarks have been made in 
her Annual Con fi dent ial Reports till filing 

of this petition. 

.//5//. 
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(6). (viii) That throughout her service period, 
as a State Civil Service Officer, the 
Applicant had discharged her assigned duties 

in most COflSCiOfltiOUS, dedicated, honest 
and loyal, manner. 

(6) (ix) That the applicant, during her service 
career, had also been assigned the most 
difficult tasks / postings and yet she 

had perrmed her duties most judiciously 

to the satisfaction of her controlling officers. 

A chronological order of such postings are 
listed below : 

11.2.75 to 1.3.75 	: Block Development 

Officer, Rongram 

Development Block 
West Garo Hills. 

April 76 to July 82 : Extra Assistant 

Commissioner, 

Williamnagar and 

Semsangiri, East 

Garo Hills. 

July 82 to Aug/87 	: Extra Assistant 

Commissioner, DC's 

office, East Khasi 

Hills, Shillong. 

)d) August 87 to Sept.89 : S.D.O. Ampati Civil 

Sub-Division. 

to April 9. 1 	: Additional D.C. 

Williamnagar, East 

Garo Hills. 

From 1991 to 1996 	: Deputy Secretary of 

various Departments. 
July 95 to Aug 97 	: Director, Arts & 

Culture. 
August 97 to Aug. 98 : Di rector, Land 

Records & Survey. 

.//6//. 



August 98 to Aug 2000 

June,2000 to Aug.2000 

Q- : Controller , Wts 

& Measures 

: Inspector General 

of Prisons. 

August 2000 to Sept 2000:Director Of Small 

Savings 

(1) Sept.2000 to Till date : Director, Lburisrn. 

(6). (x) That it may be humbly stated that the 

Ipplicant was posted to minor and less important 

Deptts., like weights & Measures Deptt., 

Inspector General of Prisons, Director of SmaLl 

Savings, etc. which are considered very minor 

Deptts., and athemB was no scope at all to work 

and prove one's mettle. These Departments are 

usually given as additional charges along 

with more important Departments. 

(6). (xi) That it is most respectfully submitted 
that the Applicant submitted a representation 

to the Government of Meghalaya on 13.2.2001. 

wherein the humble applicant stated her gounds 

for promotion, and also requested the Govt. 

to apprise her of the criterioxv'criteria of 

recommendation of the State Civil Service Cadre 

Officers for promotion to the I. A. S. Cadre, and 

also to take up the matter of her nominatiorV 

promotion to I.A.S. Cadre with the Union 

Government and Departmental Promotion Committee. 

But the State Government instead of accepting 

or rejecting her representation and intimating 

such grounds, had simply forwarded the same to 

the Union Government, which may not help in 

redressal of the grievances of the Applicant. 

(6). (xii) That it is most respectfully stated 

that 	after the demise of the one of the 
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one of the I.A.S. Gfficers, promoted from 
 CA C

~ 

the same cadre of applicant, there is no I .A.S. 

Officer from the community of theApplicant, 

except the present superceding promotions from 

amongst 3 (three) state Civil Service Officers. 

The Present promotions of these State Civil 

Service Officers, based on the recommendation 

of the State Government is a flagrant violation 

of the State Iservation Iblicy, which also is 

applicable in spirit with regard to the Union 
Government Services. 	 - 

(6). (xiii) That it is most respectfully submitted 

that the applicant played a significant role in 

controlling the communal riot when it was at 

its peak in the year 1987 and again in thesame 

year she successfully, handled another communal 

breakout from across the country - Bangladesh, 

at Mahendraganj. 

(6), (xiv) That the state Government have issued 

Orde/Notifications in the matter promotion of 

State civil Service Officers of the and Batch 

of 1982 to the I.A . S. Cadre, superceding the 

Applicant and her other colleagues of 1st Batch 

for no fault of theirs. 

(6). (xv) That the activities of the State Govt. 

is legally whimsical, arbitrary, biased with 

malafide intentions to vic€imi se the deprive the 

applicant from her just and rightful positiorV 

promotion and hence totally illegal and unjust. 

(6). (xvi) That the action of the State Govt. has 

been most frustrating, 	morally degreding 

and has huniliated her in the eyes of the public 

and' her colleagues. 

t 
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(6). (xi) That it has become very difficult 	r 

and will be more difficult in future s  in cas\ Ci\ 
of failure to amencVcorrect/rectify or change 
the aforesaid action of the State Government 

• 

	

	 The Applicant shuld be given back her original 
and due promotion to the I.A.S. Cadre being 

• 	 the Second Senior inc st eligible candidate 
for such pmotion. 

7. 	GUND$ FOR RELIEF WITH LAL P)VISION. 

That the actions of the Respondents 
No. I to V. in preparing the select list, in 
which the name of the applicant was not inclu-
ded despite her obvious seniority,clean records 

and highly appreciable performances in all her 
assignments and such deliberate attempt of the 
Respondents to humiliate and victimize the 
applicant by not selecting her for nomination 
is against all norms of nomination and therefore 
illegal. The applicant is entitled and deserves 
to get nomination to the higher post of Indian 
dministratie Service Cadre, prior to the date 

from which her juniors were promoted to the 
post pf Indian Mministrative Service Cadre. 

Tbr that the actions of the Respondents 
is not considering the case of the applicant to 
the Indian Administrative Service Cadre is most 
arbitrary, unfair, unreasonable and in complete 
violation of Rule-5of The Indian Administrative 
Service ( Jppointment by promotion ) regulation, 
1955. 

.//9//.. 



For that Non consideration and/or imprope 	(:A 
consideration of the A. C. R. of the applicant, 
is a complete violation of the norms laid dOwnJ 

in Rugulation- 5, of Regualation, 1955. 

For that the applicant has been denied equality 

before law and/requal protection and opportunity 

in the mattr of public employment. This 

non consideration of her case without anyz reaso- 

nable basis is therefore, violative of the 

Articles 14 and 16 of The Constitution of 

India. As such the case of the applicant deserves 

consideration under Regulation, 1955. 

For that the action of the Respondents in non-

considering the case of the alicant and /or 

without taking into consideration the inter se 

seniority of The Meghalaya Civil Service Cadre 

is illegal and a complete disregard and disres-

pect of the proviedions of Rule 5 of the Regula-

tion of 1955. 1  

(vii) For that the selection committee has apparently 

not considered the name of the applicant and 

also the relevant factors and had deliberately 

and mechanically omitted the name of the appli-

cant, without any consideration and as such the 

case of the applicant is required to be consi-

dered. 

(vii) 	For that non - 6election of the applicant for 

promotion to The Indian Administrative Service 

has caused adverse civil consequences on the 

applicant, and the same has been done without 

.//iO. .1- 



without consent and in total disregard to the 

norms of the Service Rules and the provisions 

of Regulation 1955and as such the Respondents 

are boundio consider the case of the applicant 

(viii$ For that non-inclusion / non-con side ration 

of the case, as .aforesaid, have Caused irre- 

• parable injury and hardship to the applicant and 

• 

	

	 in as much as her right for promotion to The 

Indian Administrative Service has been denied, 

• 	 and as such the action of the Respondents is 

in gross violation of Principles of Natural 
Justice and pair play, and therefore, the case 

of the applicant deserves active, positive and 

ithinediate consideration. 

For that the action of the Respondents, in 

non-inclusion / non consideration of the case 

of the applicant to The Indian Administrative 

Service Cadre, has not only resulted in the 

grOsS violation of service Rules and Regulations 

but gross infringement and attack on the Cons-

titutiona]. Rights of the applicant. 

For that the Respondents have failed to make 

proper application of mind in not considering 
the case of the applicant to The Indian Adrnini-

strative Service Cadre, and as such the actions 

of the Respondents are arbitrary, whimsical and 

unreasonable in nature, and are also violative 

of Article 14 of the constitution of India. 

For that the Regulation 1955 does not confer 

any authority or power on the Central Govern-

ment and give them discretion either to hold 

• 

	

	or not to hold the select commitee,butgive 

them the mandate to comply with the statu- 

• 	tory Provisions. 
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ibr that preparation of Annual Selection Ut is \ 

a mandatory provision of law and the Respondents, in no case'-  

have any authority/powei' to violate the said mandatory 

prdvisjos 

For that in nay view of the matter, the actions 

the Respondents in not considering the case of the Applicant 

to The. Indian Administrative Service is highly illegal and 

ultra virus and the Respondents are bound to consider the case 

of the Applicant and to promote her to The Indian Administrative 
Service, from the appropridte date. 

For that the attituUe of the State Govt. is clearly 

malafjde in as much as the Govt. was the Petitioner to discii 

minate ttb nialafide intention by depriving the Petitioner cr 

the nomination to 'the I..A.S., as because at the time of appoint-

ment/nomination. to the I ,A .3. of Sri Brisly Lyngodh, lAS in 

Jan/2000 there were in fact 3(three) nos. of vacancies, but 

only Sil Brisly Lyngb was appointed/nominated to the lAS 

-arreas the present Petitioner was also eligible and placed k in 
the Penal for consideration, The Petitioner was told in .clea' 

terms(verbally) that the rules for üomination of State Civil 

Service Officers to the lAS have been amended and that only 
one officer can be nominated at a time. 

Furthertbl it may be mentioned that Sri Brisly 

Lyngdoh who was nominated in 2000 was over aged. k He xxx had 

cross 54 years in Dec/1999 but his nomination to lAS was nde 

in Tan/2000 hLch is thegross. violation of Regulation 5(3) 
the Indian Administrative Service(Appintment by Pitotion) 
Regu1atiofl, .955 0  

...11 A// 
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That the applicant declares that she has no 

other alternative efficacious remedy other 

than to come under the protective hands of this 

Hont ble Tribunal. In this context the Applicant 

like to mention here that her representation on 

the matter ,me to the Government of l4egbalaya 

and later forwarded to the Union Govt., has  

not been considered till now, 

ATTETh$ PREVIOU&I NOT FILED OR PENDING WITH 
- ofla a naaa - flaa 

AfY O- TLE,  coui. 
a_a__a aaaa aa 

That the Applicant further declaes that she 

has not filed any application/Writ Petition/ 

Suit, except the present Application before 

this Hon'ble Tribune], in respect of thl subject 

matter of the instant Application, be fore any 

Court or Tribunal and further states that no 

such Appiication,Writ Petition or Suit is 

pending anywhere. 

60012 
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10. 	RELIEF SOUGHT  

In view of the facts and circumstances above, 

the applicant most respectfully prays that the 

instant application may be admitted, relevant 

records may be caled for and upon hearing the 

parties or the cause or causes that may be 

shown, this Fbn'ble Tribunal may be pleased 

to grant the following reliefs to the applicant: 

(1) 	To direct the authorities concerned, 

after consideration of the cause of 

the applicant to prepare a Select 

List in accordance with Law,giving 

due consideration and weightageto all 

relevant factors and provisions, as 

provided in Rule. 

To consigr the case of the applicant 

for nomination/pr motion to the 

Indian Administrative Service by the 

Respondents with retrospective effect 

from the date of her eligibility. 

To give seniority to the applicant 

Qver the officers, who are junior 

to the applicant. 

	

11. 	INTERIM ORDER j RELIEF PRA YED FOR 

• 	 pending disposal of the petition, the applicant 

seeks the following orderWdirection/reliefs : 

To restrain the Respondents fx:orn 

promoting any of the Meghalaya Civil 

Service Officers to the I.A.S. Cadre 

and 

To consider the case of the applicant 

to the I .A.S. Cadre by the Respondents 

with retrospective effect from the 

date of her eligibility. 

. 



	

12. 	PARTICULARS OF IAN 	TALOIDER 

• 	 C/) 

I.P.O. No. 	 dated 

Payable at Guwahati. 

I'- - 

	

13. 	UST OF ELCWSURES 

(i) 	As stated/detailed in the Index. 

c -rs,c 

11 
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\L ER 1 F I CATI ON 

I Smti. C.T. Sangma, aged about 51 years 4  

Wife of Shri P.T. HATHHO, presently serving as state 

Civil Service Officer, now posted as The Director of 

Tourism, Govnment of Meghalaya, Shiilong, a resident 

of Rita Iad, Shillong do hereby verify and state 
that the contents of ?aragraphs 

are trtie to my personal knowledge and those made in 

paragraphs 	(2,) 7? 	 to my in format ion 

and those made in paras C (2j 6 (2w) 	C ,vi? are 

true to my respectfuly suthiissions, before this 

Hnourab1e Tribunal, which I believe to be true on 

legal. advice, and I have not suppressed any material 

facts and sign this verification on the j 4/ 'day of 
I 

()J August, 2007,at Shillong. 

: 

 C_ 71 
"MEDECLARANT __J 
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LLY' O1' i [CS O1"I"JCEI?S AS OA 2(1-! 0-21100 

S'/'i\'IQk ('I11 /)/ i'li!l' .VC, ( /l 

T1Tv(I/nd UI f/Id O//i' 	Dad y'J ' I/I:'u/I(pu(IIL1I  

iVo. with c/Old oI/,i (Ii Apoin(-  

irc;;l to (cI'flICJ) or 

Sc'i-rI;c 

Ij L '___ •1_______ j _________ 	6 _____ 

 .. Shri 	3. Al. Rt'clii! 18-07-67 L),C. 	i?I,;n,', 31- 07-.?Q00(FA) (mGr,m'il iii (Jig 

(02-i.i—i3)(AICS-75) K•' 	u.c.f 
01-12-SI 

 S/i ii Ii. 	lur::ci,z 24- 11-15 1)1,'. /'s/:cri's 27-1 U - ! )S(N CoIfjIr/I:c( in the 
(VJ-JO—iJ)(AfCS-75,) Mc.'; 

01-05-82,) 
 SYiri F G..'l!cnuin, 17 - 11 - 75 AJL.., /if.JIC. 

Coi,/rn:e / in the 
A f CS i:'.eJ 
01'-05-S6. 

'1. SI:ri 1! 	1?.AIwu!,; / 7-07-3 DAt,, 19 05-99  

(01-06—f I)(AICS'-75,) (:':I:.'iiU,-i. cf 
01-12-8i. 

5 Si;iL C TSw:gna, 01 - 12 - 75 051),, A ""; 0211 - 98 I',Ilfill 	th e  

'16-12—i9,. (AICS-75 (icul'cig 	Dc'1'(f. 1:1(23 w. cf 

OS!)., 	Iic'i41t. 	& 02-11-98 01-05-8-1. 

A  
I)u'. ()/'Sn:aIl Scn'i;:'s 	. 22•0S-200() 
Dir. 	ioui'i.vii: 21- 09 - 2000 

 Shri .Jep!hif!le 	' 16-11-77 (.)fivei. t' /2- / (1. ,.c,/'vi (: 	it/i'i.':c 	/ ii , 	/1,':' 

O:;l.), ; - //c:Flcc o- ii - 9s(:!A) A 1 ':1 	cf 

(0._ 05-56,1(3 I(-8 2) I) 	'ji 	i/hue, if. 01-0 5_55 

 Sun 	.w:e1cI'orcI 0-06-82 051). /f:c,;:w / .[-!)-'95(IIV) C ' 	..'i,uute/ ii 	the 

S. Sun 	IT.L.Vi'roili. 120.•/J  

(OJ-o9sJ)(31c-':2)  

Certified to i true Coi9 

c. L14 
,(V 



The Chief Secretary to the Govt 0 0f !•Ii?-y. 
Meghalay 0  shi.11ong 

Sub s - 	Promotion to the I.A.S. 

X have the honour to 	ite before you that 

with great dispOi.nünetIt. I Qmo to 1z1, 0w 	relJ-ah).o 

sourees that I have been sidelined for the promotion to 

I.A.S despite being in the select hot for the past 

several years and that a junior offIcer from 2nd Jatch 

of 1982 appointed nevon years after our rccruinent is 

being considered for promotion by pas5ing all nOrn9 of 

nominations niles e  in this connection I 'ould like to 

place before you for your kind 1ppraisa1 of sympathetic 

conidorati.ono 

1 0  That 3ir 0  I w., 	zippolnted to the 1r3t I3atch 

of Civil Service of tjoghalaya vide Govt.NotifIcitIOn No. 

.185/75/34 dated 10.10,75 and confIed in the 14.CS. 

w.e.f 15.84 'rid at present as per the Latest grac1itiOn 

list drawn up as on 20.10.2000. I stnd in No.5 and the 

2nd in the list for promotion to I.A.S. 

2 However it has been relithly leam that 

the last Deparbnntal Promotion Committee deCided to 	1 

consider a junior officer r-cruitnd e1rn ycrs nfter us 

for reaoons not Fown to us 	The d'ci.nlori of the Deprb- 

mentcil promotion CorniIttce if t 	ll b.ue, cc.ntrence 

-the very norms •o1 promotion on onior.ty cim mJ.t 	nc1 

the vccy end of jiirtiCe 	f.: pir 

c•r:. 

I . 

g(  CIJAJ44 
/&S 

To 



iv 
3 o  Thit Sir, so far as any kno,iod 	goc, my 

CerviCe record has been impeccable there being no ac1vorö 

remarks in my AC0R my lntegtlty never been questioned. 

&id my perfonnance in th service hjiie alizays been good 

and highly ppciated nd yet 1 .hve not becn 

dered for no fault of mine0 	 H 
4 In the pst also the Dprent.l Pot:ton[j 

Committee has considered certain officers hoe 

wore considered not good and thoir perforiznCe h bn 

criUcised by certain sectiOn9 of the p'.biic0 If the 

Depzrtrnontal PrOmOtl.Ofl Ommt.tee c'.uid consicir ceroin 

officers of cuh.ious charctern with bd A.C.R.purolv 

on seniority 0  then 0 	a gre cit .injutce h 	hcn inf).ictcd 

on me for endeavoring to do my bent in every 	:r1 

I have been allocated to. 

50 I tiic 	oro request your 1$.ti c1:C to c'onidor 

our elligibillty for nomination to I3 purely on our 

own merit for the ends of Justice znd fair play and take 

up the.matter with Government of India and the Departren 

t1 Promotion Committee to re-consider their ckcision for 

which I shall remain ever grateful and obliged0 

Your fithfully0  

( C. T. 	? I CtA ) 

Ccrj 	'•' 

C11i4i4 
44dv 



GOVEP.NMF tFEGL.1A 	
UL 

ORDLI(S B Y I HE GOVERNOR 
ooOoo 

I )alcd SldllonL, the 
29I11 l\lay, 2000. 

No.PERd19I2—SIflti. C.T.Sai,cna.MC'S, C,Iioller of Wcl0s &. McasIftCs, (.)iliecF-011 

Special Duty, Govt. of Mcldwllym MiOiJ1L', (euIo', WeiIiI and Mc;IurcM ikpa tincuts sh;ill 

also function as bispcctor GeiicI ofl'riaom, Mep.lialaya viUi ciftel from the date of taking ovel .  

Iiauge and until I uc(her ürdei. 

:eret:iry to tlit 	vLniMephal;%' 

1(SOIU1C1 &. A. (Ai)epJrtIflel1t 

Memo No.PER4/99/2 - 	 Dated Shillong. the 29 May, 2000. 

Copy forwzudcd to :- 
The Principal Sccrctary to the Govcrnor of Mcghtalaya,ShillOng. 
The Private Secretary to the Chief Minister, Mcghalaya, Shillong. 
The Private Seeretat)' to the Hinis(cvsfMiiiiStCr of State to the Govt. of Meghiahaya, Shiilloiig. 
The Pviate Secretary to 1l;e Chairiva:ill)epUty Chaiijnaii,SIa(e Planning l3oauJ, Shilloiig. 
The Private Secrctaiy to the ChaiunanJDcptILY Chainnan, State Level Public Ci icvanccs 

Comiriittcc, Shillong. 
The Private Secretary to the Chief Secretary to die Govt. ot Me alava, SIitIoiit.. 
The Principal Sccrctaty/ConunisSiOfler & SecrctaryfSecrctaly to lie ovt.ofMcghia1.1ya 

------ -------- -- - - - ---- -- --- -- -- -
I)cp:niwcn(.  

S. Thc Conunissioncr c'IDivision Ihr last and \Vcst Khasi I lills,Jaiotia I hill.s and Ri hhioi 

1)istiict s, Si iillong. 
The Coinnnsinncr of Division For Iast,Wcst and South (1am I hills l)isti iris, 
The Principal Resident ConiinissiollCl' Icghalaya I louse, 9-Aul ang7cb Rtrnl,NcV Delhi-

110011. 
The Secretary, Mcghalaya J_egis!ative Assembly, Shilk;g. 
The Acl'ocat General, I\lcghaIaya, (Juwahati. 
The Chaimi:in, Mcghahaya I'ublie Service Connwssion, Shiilo.'ig. 
The Accountant Gencral (A&E), Meghialava, SInilong-79300l. 
The Director of Printing an(! Stitiolleiy,i\1Cg11at y;i,ShiiIIOng For publication of the 

Notification in tiic MeQ.11alaya Gazette 
All Dcnutv Commissioners, 
The l'iadc Adviser and Director of ,l vcnicnl, Kovt.uf leghiala:, 	lc'hiala\ :i I home, 9- 

10,Ruscll Street, Caleutia-71. 
1$. Secretariat Admiinsti'atico Dcpartinelll(ACC0 	jNazat 	(13) 

Dcpartincnt/Pers000el & AR (13) Dcpu twcnt (A.R.CchI).'LaW( A) & (t1) I )epal Iiilcnl'I\ lining 

& Geology, Wei('.1
ht & Measni'es I )ep;n lincnis. 

The Treasury Officer, Stullong. 
Officer concerned. 
Guard filc,'Pcrsonal file. 

• 	13',.L1eit, 	
() 

—c)---- 
Under Seer'.;t:ir' to (lie Gnvt.c't NIce,hialaya 

,, , l'ersnnucl & .\.J?.(A) Depn tineut. 

Certified t? •' " 	Copy 



CO\'llNMENl' OF N E:l1ALAVA 
S 	 'ORDERS DY 'l'IIE GOVERNOR 

NO]'IFICA'l'IUN 
D:t(ed Sitillong, the 13 th  July, 2000 

No.PER.4199/Ft. VI 11/2' Shd A.K.Ruy, lAS (SCS-6) Scercl;u' to the Govt. or Mehalaya, 

Mhthg & GCOIOgV and Labour Departments, Labour Comniisdoncr, Director, Einployintn & 
Craflsmcn Training, Chick Inspector of I3oilcr'& Factories and Cointinuidant, Mcglialaya Civil 
Task Forec is rclievcd of his functions as Chief, Inspector or [loiters & lactorics and 
Coitnuandaut, Mc&ialaya Civil Task Ioi'ec, Mcglialaya with e!lcl hum the date of kuiding 
overchatge. 

0 
 t'i 

No.FE.R.4/99/PLVIII!2-A- Slui fl,M.Rccliil, MCS, Director, Social \Vclfarc, Meghalaya and 
Oficer on Special Duty, Social Welfare Department is transfcrrcd and posted temporarily as 
I)ej.uy Commissioner, South G:a'o Hilts District, Daghmara with effect from Uic date of taking 
over charge and until further orders. 

No.PER.4/991P1Y111/2-13- Smti C.T.Sangma, MCS, ConLrollcr of \Vciglits & Mcasurcs, 
Meghalaya, Officci' on Special Duty, \Veiglits & Measures and Mining & Geology Dcpar1mcnt 
and Inspeetot' General of Piisons, Meglialaya is rclived of her functions as Controller of 
\Veithts & Mcasurcs, Mcghalaya with cffcct from the date of handing over charge. 

No.PER4/99/PL V11112-C- 6hri J.Lyngdohi, MCS, Commissioner of Excise, Mcgtuilaya. Ofliccr 
on Special Duty, Finance Dcpartmcnt and Director, Small Savings, Mcgliahaya is relieved of his 
functions as Director, Small Savings, Mcghalaya vitIi effect iioiii flic date of handing OVCI 

charge. •. S  S  ,' 

Nn.PER.4!99IPLVIIT/2-D- Slid E.P,1(1ai'ldnli, MCS, .flicctni', Arts & Cnitut'c, Mcghntaya is 
transferred and posted as Director, Elementary & Mass Education, Mcglialaya with cIfect Ii'omn 
the date of taking over charge and until further orders. 

No.PER.4/99/PLVIJI/2-E- The following MCS Olflccrs arc transferred and posted against (lie 
posts indicated against their names in tue scale of pay of Rs I l,750-375-13,625-400-15,625!-
pius a special pay of Rs. 001-I 1 .M. with effect from the date of taking over charge and until 
further orders. 

S 

Slui E.N.Marak.MCS, 
•k T'\ (' L' T' T (" 
'1.1.' (. Li,A .Li.CL'.,. Bigllmiara 

Slui T.Dkiiar,MCS, 
A.D.0 L'c. Sohra Sub-Division 
and Sub-Divisional Ouliccr(C) 
Sohra, 

Smti L.R.Sangma,MCS, 
A.D.C. etc. Tura. 

Smnti RDMarak,MCS, 
A.D.C. etc. 'Iota. 

Slui A. Walil:ijig,l\JCS, 
Deputy Secmear1 , 
Agricu tOne ci e,l)cplts, 

Shi'i I'.. t<.ham'int.'doli, i\1(,S, 
A.D.C. Slmittomg. 

Sli.ri K.K. \\Tal.l:ing,?, ,1CS, 
."t.l).(. Shiltoig. 

as Controller of W'cigtits & A1casurs,Mcglmnlaya 

as ))ircctor of l'1omi ng, i\.t cgtm;i ia','i. 

as IN"ctonCminamity & lur;il 1.icin,;cnt. 
r\lcgha a vu. 

as (nntiii:i,,t:i it. \ 1''tmalava (,l'il 'task Force, 
f'lcgtmaki. :t 

as (_'hiicfJiitcc(or of l3nitcrs 

as Ui:cctni, ,\m'k & (iiiiimi'i', I'\1('ftnIla',a. 

as J)irectnr, Smith S:t'imm.c, I\I':g!mtlayu. 

('mnitmt..2j- 

Certified 1) ?" i'uc Copy 

c CL'Lin'4 
4'i,t4 
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N o PERA!991P(.\' J 1/2 -L - j•Ic 	j'jCCS 01 	1 .,Djiithih : 	Si fl'pu(y ScrtmY 	t1 	• 

- 	Govt.cf N'lcglialay;t, CoiuiiuIuiIY & Rural 
I)evc1OrnCI'L 1)Cl)11II1t( 

:tid .IOiflt I.)iicctoi' 

ConnuuiIY &: Riir1 DcvclopfllCflt ue 'pincd 	1. ilic diposflE of Con1Ufl1ltiY & RUJ.1 

DeV1O1)tUCUt DpaitttCut iOL 	t)t)O(1ltlflCIt as 1)itctoL State 1iiIiR 	of Rural 1.)e/Cki)fl1fltt .  

Noigsdcr i dtc sca1 of pa)' of 1.1i775O37513,625hb0015,625 ,j)lt)S 	
S)CClI PY .° 

1&S.CO@/i':M with cffcct fimu U1C daic oftaking OVCF ChUC 
and until furthci ordcrs. 

No.PER1199!PLV).1112-G The SC:VjCCS of SIui 	hICS, Add!. DeI)UtY CcniSi01, 

•
ttll aie 1)631i)' 1)Iccd t ihc diposa1 of lRevelluc DcpartiUCtI( for ippowttllell t  Is 

lLrceJ1.)l 

Svcv Sehol, Turawitli effect fuoiii the date of taiWig over charge utd until further or(icr.Il 

it.d/99fl'LV 111/2-IT- Sniti 1i1)iiar I .yrigduil )  MI'S, Ak11. 1)pitty CmmiSSi0T',1° is 

'.. poslcd as Add!, Deputy Commissioner 	evenuC) 1  .lov.. v'h cfect hum the date o taki)iOr 

d utit ii thrtlicr om'di.s. 

No.PER.4/99/PLVI 15)2-i- On hi SCtCCS being rcpiaccd at the disposal of Us DcjaI'tI1 
	by 

the Urban 	Thrs l)epatlmncnt, Sini llubcil D,Marak, MCS, Clücf Executive Oflicd1 [futt 
Muxucipal Doam'd, Tura is transfctTcd and posted as AddL I.)cputy Comntnissioflct & 1)istiict 
Planning Officer, Baunara with effect from the date of tak'uig over charge and, until ftiher 

• 	ot'cki. 
This cancels the orders contained in this Department's No1iflC3ti0 

No.rER26I95/62, dated 04-05-2000 to that cxtctit. 

No.PER4/99LVI11/2 	On asseniptwii of charge as Add!. Deputy Conmdsaiollcf & DitriC( 

• 	P1uthig Occr, Daimara, the sciecS of Shii hubert 13. Marak, MCS are pailiallY placed at 

the disposal of Urban 	
iirs Department for ;11)pouttmcnt as Chief' Excc.ntive Cifliccr, l3agIimala 

Mueipal Bo;mrd with edet fioum the date of takg over ehmaige and until fuUier ordcr. 

No.P1R,4/99/PLVl 11/2-1- Slimi Ivan Jyrwa, MCS, Add!. Deputy CommnissiOflel, Jow;' and 
Chief ]xccu1 ivc Officer, iowa i Municipal Uoai'd is traits 1cri'cl and potcd an AddI. I )p' Ity 

Commissioner ilc. Sohim':m Civil Sub-l)isiofl and is also :mhlo\ve(l to function as SubDiVi2i01l 

Utficer (Civil) Soiwa with effect from the date of taldug ovcr chargc and nntil fum'tiicm oidi's. 

N0.PR.4/99/i'1IV2-T Thc scj'iccs of Sutti 1). S)cm, lCS, Addi. Deputy ConttniSSb0t', 
S.tuhlnng are placed at the dkposal of Commuwtily & Rural Dcvclo!lmcnl DcpaI'tiTlClit fur 

apoiiiUueimt a 	Project DitectOl', L).R.I).A., Nungpohm with effect flout the date of tdn uVet' 

chariyc and imfitjh further orders. 

No.J'lt4/99fFL VI 1J/2-1- 'the SCIVjCCS ol Smil loita 	.5am1gma,MCS Add!. DCPIJIY 

Ceniiiissioitcr, Tura id Special Aitaut t the Comflhtui5ioflCF of flivisiomi, l'ura .rC p:u tially 
h)l,1eC(t at the disposal of Cumnmulumily & Rural De'e! ::JIn('imt 1)cpai timmelit br apj)Ui1it!11C1 as 

Pi'oject Director, 1).R.D.A, Twa vi!1 chict from thc date vr taking over charge and until ilj'll'ei 

orders. 

Nm,. t'I.4/99IPt.'!Ji ;2-- 	
tui M.S.l..ttuid, . MCS, Add!. I)cptity ComiuisSioliCm' & Dis(iit 

1')aniiing Oi'cet', Jowai is clicvcd of lmi.s functions as Add!. J)eputy CommnissiouCf (Rovin1 

Jowal with effect from the date ofhandin OvCf chiai'gc. 

SIni Li 	MCS, Smit'-) )i\isiommal Oflicer (Civil), Dattengi( i 

is transierrc(i anti pusteti s Sub-) )j 	m.ii 	 (Civii), :\1111).16 viitt cficE. florti the mlaic of 

taiing vmr charge aiul iintt (miIIt'.i ''iOCI. 

('.11 	I I) I. 	.,l. 
,,,,- .,.j 	 I, 

	

('tmieiSccretaIy 1 	lime (;mi'(. iIMctt111ay'. 

Certified !" r-uc Copy 

idv ."ate. 
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Mcnio No. PiR. 4/99/1't. VI 11/2-P 	 1);i1cd Slid long, the 13 11  July, 2000. 

Copy Svarticd to :- 
The Piiiicipal Sccieiaiy to 11i Governor of vielialaya,S1IillOflg. 
The Piincipal Secretary to [lie Chief Minister, Meglialaya,SlUllong. 
The Privac Secretary to the MinIstCifMliiistcrS of.Slae,Mchalay,Sh1ii9flg 
Ilic 1-iivatc Secretary to the ChiniianJDepU(y ChairmnSlatC l'latming lioaudShiltong. 

Th :Piivte Sccretru) ,  to the Citairinan/Deputy Chairman Stale Level Public Cj rievancCS 

CominiUe,ShiiUong. 	1 

The Piivac Secretary to the Chief Sccictuy to [lie Govt. ofMcgiuilaya 1  ;hillong. 

The Chief Secretary to (lie Govt,of Asam, Dispur. 
R. Thc Pincipa1 Sccretaiy/Commissioncr & Sccrctary/Sccrctaiy to the Govt. 01 Mcc'hialay:i, 

Th01 Commissioner of Division for East amid West Khasi I hits, .lai.ntia I hills afl(t Ri-bl'i 

Districts, Shulloiig, 
The Conmnissioncr Of Division for East, \Vcst and South Gaio Hills Districts, luia. 

ii. The Resident Commissioner, ticOjajaya i-louse, 9-Auraiig.6 Road, 	New Delhi-I 10011 

The Secretary, Mcghalayu Legislative ksscmbly, Shuhlotig. 
The Advocate General, Mcghalaya, Gilwhali, 
The Chainuan, Meghalayn Public Servlio Coniiiiisiomi, Slmihlomig. 
The Accountant General (A&E), Mc ilntla'a, Sliihiong - 793001 

1. The Under Sccrda.ry to the Govt,of odia, tvlinistry oiPcrsotmcl, Public Grievances amid 
l'cnswns, Dcpartmcnt of 1'rsonnc,t and 'IFaimilmig, New Dc Ilii-1 lOOt) 1 
The Under Secretary to lIme G*v1.of Jmmmia, Ministry of Personnel, PG. aiicl PCiisiOiIs, 

Department of Personnel and Traiiiiltg (C;tftcr Management J)ivisiomm), New Delhi-i 10001. 
The Director of Printing arcl Stationery, Meghalaya, Shmiflong for publication of tIme 
Nti[ieatjun in thie Megliahiya Gazelle. 	 . 

1 9. All 1)oputy Commissioners. 
The Trdc Adiscr and Director of Movcimienl,GoVt.of Mcglmalaya,t\lcghlai;iya house, 9-10 

Russell StrccL Calcutta —71. 
Sccrctariet Administration Dcpaitnicnl( Accou,its/Naiarat) Personnel & A.R(J)) 
DeparttimcntIPcrsommcl & AR (13) Dcparhiimcmit ( ,\R.Ccil)/Law (A) & ( IS) Dcpartmnenhl 

----------------------------- Department. 
Time Trea.suiy Ofiiecr, Shillomig. 
O1IiCCI (s) eonccnmcd. 
Guard file/Personal file. 

Bv_order etcOU  

Umnlr Seemei.ii,'lG1iie (t.of f\1.l1I1a)'i 

c/ msomiiicl & A.R(A) 1)epai lincill 

Certified Jo L 	'Topy 

4dm' 
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GOVERL44T OF MEGHALAYA  
ORDEL BY ThE GOVERNOR  

...................... 
ooOoo 

H. 
Dated Shiflong, the 17 August, 2000. 

iQP.ER4.19j.flJ41 - Srnti, C, U.srgm, MS Inspector GenervI of Prisons, 
Meghalaya and OIicer-On-Sclal Duty, Mining & Geology and weight & Measures 

I 	Departments Is transferred and posted as Director, S(m': Savings Meghaiaya With effect 
• ' 	fror1n the date of taking over charge and until further orders, She shall however continue 

to function as O.S.D., Mining & Geology and Weight & Measuies tepartPients until 
further orders, 

Shri E,P.Khrbhih, MCS Director, Elementary & Mass 
Education, Meghalaya and Director, Higher & Technical Education, Meghaliya Is relieved 
of his functions as Director, Elenentary & Mass ducttion, Meghaiaya with effect from 
the date of handing over charge. 

Shri K.K.Wahiang, MS Director, Small Savings, Mcghalaya 
Is transferred and Posted as Director, Eiemntary & Mass Education, Meghaiaya with 
effect from the date of taking over charge & until further orders, 

On his services being placed at the disposal of PUrsoririel & 
A.R.(A) Department by the HomeçP) Department, Shri A.Pradhan,IPS i posted as 
Inspector General of Prisons, Meghaaya with effect from the date of taking over charge 
and unii further orders. 

Sd/- R.V.Suchlang,IAS 
Secrethry to the Govit. of Mcgh&aya 

Personnel & A.R.(A)Depiwtment 

Me'io N9.PER.4/991p't,II/41.D 	Dated Shiflong, the 17 0  August; 2000, 
Copy forwarded to - 
l,uWhe Principal Secretary to the Governor of Meghalaya, Shliiong  
2. r 	Principal Secre.thry to the Chf Minister, Meghaioya, Shiliorig. 
1The Private Secmthry to the Ministers/Ministers of State, Meghnlnya, Shlikmfj. 
I. The Private Secretary to the Chairman/Deputy Chairman, State Pi0nrling Board, 

Shiliong. ..., 	 .... 

.5. The Private Secretary tQ the haIpiian/Oeput') . Chaini-tanState Leel.Pyblfc Grievances 
Cornrnittee,Sliliiong . . 	. . 	•' 	. 	• : , 	. 	: 

6, The Private Secretary to th Chief Secretary to tiTe Goyt1 of Meg halaya, Sh!ilorig.. 
The Principal Secretary/CommissIoner & Scrtry/Secrctarto the Govt of 
Meghaiaya, 	 . DeparOnent. 
The Commissioner of Division for East and West Kheisi Hills, Jaintia Hills and Ri-bhol 
Districts, Shiiiong, 

The Commissioner of Division for East, West and South Garo Hills Districts, Tura, 
The Resident Commissioner, Meghaiaya House, 9-Aurangzeb Road, 
New Delhi-iiQij, 

1.1. The Secretary, Meghalaya Legislative Assembly, Shliiori. 
1, The Advocate General, Meghaiaya,Guwahati, 

The Chairman, Meghaiaya Public Service Commission 1  Shiiiong, 
The Accountant General (A&E), Meghalaya, Shiiiong - 793001. 
The Director of Printing and StaUonery, Meghabya, Siiiong for publication of 
the Notification in the Mecihaiaya Gazette 	. • 
All Deputy Commissione, 

17, The Trade Adviser and Director of Movement, Govt, of frieghalayn, 
Meghaiaya - Hos, 9-10 Russell Street, Calcutta 71; 

18. Secretariat Administration Department (AccounLs/Naniat)/Persormei & A.lD) 
20 DepartmenVpersonnel 8&A.R.(l3) Depatunent (A.R.Ceil) / L'iA) 

Department,! l -lome(P)Depnrunent. 
16 TheTreasury Ohicer, Shiltong 	 4 

Olficer (s) concerned. 
GuRrd filefl'cinn[ file. 	 . . 	13)' Oider etc., 

Under SeGretary to the Govt. of Meqhalaya 

Personnel & A.R (ti) Department 

Cojy 
Certlfv U 
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ORDERS BY THE  GOVERrOR 

LQIW 
Dat J ShiUon, tho 19til September, 2000. 

flo.PERijSmti Smita Sabho,k,JAS (P 32), commissioner & Secretary
83  

to the Gc 	Meghala'/a, Urban A ffz 	Mining u Geolony. District Coundl Affa i rs 

and 	• 	are Departrnrrts is relieved of hcr f .. . . c.. 	ComrnissiOfl 	& 

Secrtiy 	the Govt. 'f Meghalaya, Urban I\ffairs Department with effect from 

the date of hanoing over charqe. 

Sanjeev I  Sabhlok,1AS (RR$2),ConimiSSi0fler & 

Secretary b the CC';L. ef M,ghlya, Arts & Cufture, Housing and Infcrnil10fl & 

P.ublic Rcu.:n paRnlnts and No1al Officer, Information Technology related 

a,cti'ities n the Sti te ; reli'wed of his function as Commissioner & Secretary to 
the'Govt. of M'ghaya, Housing and Information & Public Relations Departments 

and Nodal Officer, Information Technoloy, related :  activities in the State with 

effect from the date of handing over charge. 

I 	0 

O 	 0 

O il 

No.PER.3/99/83-B-Shri A.K.halla, lAS (RR-84), Commis5ioner & Secretary to  

the Govt. of Meghataya, Transport, Planning and Programme. Implement;tlofl 
Departments shall a 1 so funccn a' 'Jdal flcr, JiiIorniaUon Technology related 

activities in the State with effect from .th date ot taking over, charge and until 
further orders.. 

I : 

NQ.P ER.3/99/
­
8L-_C-ShJ Shreeranjn,IA (k35)Commissioner & Secretary to 

the Govt. of, Meghalaya, Health & Family Welfare, Ccmrnunity & Rural 
Development and Labour .Deartmerits shall also unction as CorflflhiSiOr1C1 & 
Secreta / to the Govt. of Meghal. ya, Housing Department with effect from the 

date of takina over charge.and unii further orders. 

PIL3- D -  Shr Shri A..Soin,IAS (RR-90), 	retary to the Govt. of 
Meqhah;., Information & Public Relations and Tourism Lpaments and Director, 
Information &. Pubiic Relation. State Lotteries and Tourism. Meahilaya shall also 

. function as SeCretBi 	o 	 of Meghalaya, Urban Affairs Department with 
effect from the ciate of tkini over charge and until further orders. He is however, 
reiieved of his furtin ; Dire:to , Touiisiii, Moglialaya with elfect from the date 
of handing over cha'ge. . . 

No,P!9V8.- -Me onders contained in this Department's 	Notilication 
.PER.3/9/8l CAl) d:Le 31-08-2000 uelievinig Sliri t.Sou, lAS Of hi function 

s Dire::tnr To: nnlsiii mid 	cwinç Shri D.P.Wahrlanig;IAS as Director, lourism, 

/i3F 	C. .5;;j;;;, MCS, Di; cdo;, 5n;all 5innqs NCql)ya 
and Officcr on Special Du y, Weiqln(,s fk Mcnc'.ires and Mining : & Geology 
1(.III tii':iit 	,dl 	r111,

1.
,.j,..,

I 	 I l0ly 	1f't.L horn 
tl 	 ,,• .....i 	i. ......... n i ; iiiijI fttil,, - ', Jc 

Sd/- C.D.Kynnjirng, 
.nmll IiF-cinller 	Secy. to the Govt. of f\1JJ1.1Jnya 
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Memo No.PER. 2,I99/3-G- 	Dated Shillong, the 19tni  5eptemler, 2001 	
P 8 r 

Copy forwarded tO :- 	 S  

The Principal Secretary to the Governor o Megha!aya,Shillong. 
The Principal Secretary to the Chief Minister,'eqhalaya,ShiIlong. 
The Piv.te Secretary to the Mnister/Minjste1 s of St:: .iqhalaya,5hi!long. 
The ivate Secretary to the Chaiirrnar)jDeputy Chaivnn,State Planninq 
Board,ShiUong. 

The Private Secretary to the Chairman/Depuly Chair man State Level Public 

	

Grievances Combilitec 	il!ong. 
ihe Private Secetary to O , e Chief Se:retary to the Govt. of Meghalaya, 
Shillong. 

The Chief Secretary to the Govt.of Assam, Dispur. 

8The Principal Secrctary/Cornmjssjoner & Secretary/Secretary to the Govt. of 
eghaiaya, _____ 

9. The Commissioner of Division for East and West Khasi Hills, Jaintia Hills and F 
bhol Districts, Shillonq, 

10.The Commissioner of Division fqr East, West and South Garo Hills Dklr icis, 
Tura. 

ii. The Resident: Commissioner, Meghal;ya House, 9-Auranzeb Road, 	New 
Dethj-iiooli 

12.The Sectary, Mogh;laya Leislative Assrnbly, Shillong. 
13.The Advocate General, Meghalya, GuWhti. 

14.The Chairmen, N1eghalya Public Service COmmission, hillong. 
l5.The ACCoUthnt General (A&E), Mhitaya, Shlllon - 79001. 
16.The Under Secretary to tha Govt.of India, Ministry of Personnel, Public. 

Grievances and Pensions, V .epartment of Personnel and Training, NewbeIhi- 
110001. 

17. The Under Secretary to the Govt.of India, Ministry of Personnel,P.G. and 

Pensions, Department of Perscnrel and Traiing (Career Management 
Division), New Delhi-110001. 

18 .Theirector of Printing and Stationery, Meghalaya, 511 10long for pubUcation of 
the Notification in the Meghalava Gazette. 

19.AU Deputy Commissioners. 	 - 

20. The Trade Adviser and Director of MovemeritGovL01 My.i,Mclralaya 
House, 9-10 RUSS&; Street, Calcutta —71. 

21.Secretart ArJministtio Deprtment( Accounts/Nazarnt) Pr.con:cl & A.R(E3 
Depa tment/Peori, 	& A.R (B) Depar ifuiiit (AR.CeU)/Lvi 	' 
Departmeri  

22. The Treasury Officer, Shillonq. 	- - 
23, Officer (s) roncnII)e(J. 

Gua d iIit/[ 	:iii ru fik. 	
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Dat"d ShiIlongtf i4 March, 2001 
 

NOTIFICATION 

No.PEP.34/98/Pt. /7 - The follow ina Niiiicator Issuod by U iC Govt. Li iidia, MiniJJy of 
personnel, P . G. & Pensions, Department 01 Personnel and Fraininq, New De l l-ii is re-
published for general information. 

Notiftatron No 1u1b/iOr200u-AlS(l), dated 5 1 ~1  March, 2001. 

In exercise of the powers conferred by sub-rue(l) at Rule 8 01 the tfldtafl 
Aaministrative Service (Recruitment) Rules. 1954 read with sub-regulation (1) of 
Regulation 9 of thq Indian Aurrninistrative Servir.e ( Appointmrit by Promotion) 
Regulatons, 1955 and Ruic 3 o the Indian Adrnrnistrotra Sericc (Probation) 
Ruies1954, the Preldent is pleased to appoint 5/Shri (1) J. Lyngdoh,(2) S. F. Khongwir 
and (3) Smt. M. H. K. Marak members of the State Civil Service of Meahalava to th 
Indian Administrative Service on prcbation wth immediate effect unt:t further orders 3rd 
to allocate them to tho Assam-Meghaiaya Joint Cadre under sub-ruie ('i) of Rule 5 of the 
Indian Administrative Service (Cadre Rules. 1954. 

Sd!- 
(R.VAIDYANATHAN) 

Under Secretan, to the Covt of India" 

 r' '': 	. .. -  
JU 	L. VV.sD
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Under Secretary to the Gotof Meqhalaya 
Personnel & ..P (A)Depariment 

Memo No.PER.34!98.!Pt.t,'7-A 	 Dated Shng, 	•4 March, 2001 
Copy T O 

'to Principal Secretary In th Cc.vrrnor of Moqhnloyrr, HrII',nn 
2. The Principal Secretary  ic,t;t C;e( Mrister, Meghft y a . SI iioo. 

The Chief Secretary to the Govt. of Assarn, Disour. Guv'aha 	T31005. 
The Accountant Goncrat(AE;, M ahaiaa, Sh;ffona 
Shri R.Vaidyànathan, Unier Secretary to tIio Govt ci ­ rl ?iinistry of 
Personnel Public Grievances and Fansions, 	pn'men ' 	 'nna! and 
Training New Delhi- 110001. 
The Linder Secretary, 1_IPS C. Dh'r:'.r 	C!5O, :hi .....

. 

r 	IL' 
LJdIrIt-I luw  1. 

The Chairman, M.P.S.C. Shiltono 
0  ('\(4 	 - 
i. '-_ii...c1 	Cu 	Ci r0. 

9, Personnel & A.R(6)fSectt.Adrnn (A) Peptts. 
10.The Director of Printing . Stationery, Shi!!Orig for publication in the 

Meghaiaya gazette. 
11 Guard fl!e/P ,\rernqI fe. 

ky ordr'r ole 

.-i •  
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)I1uiy 	 '_aOvi. 	ivi.iiu I uyc. r °rsonfbt & A.R(A) Department 
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